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BANGALORE BENCH 

APPLICATION No.103/87(T) 	
COMMERCIAL COMPLEX, (BDA) 
INDIRP,NACAR, 

(wP,No, 	17703/79 ) 	 BANGALORE._560 038. 

DATED: 5MA1E31 
PPLICANT - 

Shri 9, Nagaraja Sharma 

To 

Shri M. Nagaraja Sharma 
Research Assistant Grad. I 
Fcre3t Research Laboratory 
Mallswaram 
Bangalors - 560 003 

Di -19.5. Nagaraja 
Advocate 
No. 35 (Above Hotel Swagath) 
1st Main Road 
Gandhinagar 
Bangalor. - 560 009 

3• The Secretary 
Ministry of Agriculture 
Kriehj Bhavan 
New Dulhj.-110 001 

4. The President 
t,... 1. b------L. ?. _ 	- 

Vs 	 ESPONDENTS 
The Sscy, 111/c Agriculture & 9 Ore 

5. Shri S.P. Juyal 

6, Shri S.P. Singh 

7. Shri J.D. Jam 

9 	Shri S.C. Misra 

9 	Shri V.K. Gupta 

( RI 1B 5 to 9 - Research Officers 
For.t Research Institute & 
Coll.gs, Dehradun (h.P.) ) 

Shri A.K. Ananthanarayana 

Shri C.R. Rangaswamy 

flsB.S, Kaniale 

' ( Rse 	10 to 12 - Research Assistat 
Grade I 

Forest Research Laboratory 
Malleswaram, Bangalore - 560 003) 

U&WO "J1 .Lfl5tltUta 	 13. Shri M.S. Padmarajaiah & Colleges 	 Central Gout. Stng Counsel 
0.hradun (u.n.) 	 High Court Buildings, Bangalors - I 

SUBJECT: SENDING COPIES OF ORDER. PASSED BY TH 
BENCH IN APPLICATION NO. 	103/87(1 

Pleasefind enclosed herewith the copy of the Order 

1
passed by this Tribunal in the above said Applicatj0n on A) 30-4-87 

0 	DEPUTy RECIRAR 
L 	 L-- 	(JuolcI L) 

Shri A. KeehavaBhat 
Advocate 
"Vani Nilaya" 
37, rd Main Road 
Vyalikaval, Bangalors - 560 003 

ECL: A above. 

14. 
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This application having come up for hearing to—day 

\iice—chairrnan made the following, 

R D E R 

This is a transfrreH aplication and is received 

from the High Court of Karnataka under Section 29 of 

the Administrative Trbunals Act, 185 ('the Act'). 

2, 	On 15.12.1965, the applicant, with the qualifi- 

cation of,a [laster in Science, joined service as a 

Research Assistant, Grade—I, at the Forest Research 

Laboratory, Bangalorlraaun an unit attached to the Forest 

Research Institute, 	('[RI'). The next promo- 

tional post to the applicant under the Forest Research 

Institute & Collejes Class I and Class II Non Tenure 

Posts) Recruitment Ru.es, 1966 ('the Rules'), was that 

of a Research OfuicerGrade—B ('Re'), which is a 

selection post. 

3. 	From 1973 to 1.8.1979, for reasons that are not 

clear, there were no promotions to the post of ROs and 

therefore the applicant, or uther eligible officers, 

were not considered, nd promoted as ROs during the 

,said period. 

- 	4. 	On 20.5.1979, 1  Departmental Promotion Committee 

- 	('DPC') constituted fqr the purpose by Lovernment, 

considered trio case c the applicant and 93 eligible 

officers to 27 posts of ROs and made its recommendations 

against the ' general' and ' reserved' quota' and accepting 
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the same,the President FRI, by his Office Order 

No.M.32014/2/78—Estts., LU—I dated 22.10.1979 

(Annexure—E) , had promoted resoondents 3 to 11 and 

several ohers to the osts of ROs, who are functioning 

as ROs ever since then. On 9.11.1979, the aolicant 

aoproacheui the High Court in W.P. No.17703/79 challen— 
ON 

irig his non—selection and the selection of respondents 

3 to ll,o-d-iversa grot dwhich on transfer has been 

reLstered as M,No.103/87. 

In justification of Its non—selection of the 

apolicanL and the saletiun of R3 to 11, and others, 

respondents 1 and 2 hae filed their statement of 

objections before the High Court. 

Jr. M.S. Nagaraja, learned counsel for the 

apolicant, contends that in conformity with the circular 

instructions of Uovernrnent 7tha DPC on 20.8.1979 ,,should 

have allocated all the jrevtous yany, vacancies yearuise 

and considered the cass of only those officers t-t - 

wore eligible for thatyear only,instead of bunching all 

the vacancies and considering the cases of all, as if 

that was one unit and in so doing, it had acted illegally. 

Shri M.S. Padrna ajaiah, learned Senior Central 

uovornment Standing Couneel, appearing for t4ftz resoon—

dents 1 and 2, and 3hri A Koshava Bhat, learned counsel 

lu 
for respondent No.10, and Shri A.K. Anantanarayan who is 

Respondont 9 contend 4at the circular . 	instructions 


